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CATHOLIC CHURCH PREMISES

AND ECCLESIASTIC ORDER
(RESTRICTION OF POLITICAL
ACTIVITY) BILL—contd.

by Shri Nagi Reddy

Mr. Deputy-Speaker: The House will
now rcsume further discussion of the
following Motion moved by Shri Nagi
Reddy on the 1st April, 1060:—

“That the Bill to restrict the
use of Catholic Church for political
purposes and the participation of
ecclesiastic  personnel of the
Catholic Church in political acti-
vity, be taken inlo consideration".

Out of 2 hours allotled for discussion
of the Bill, 1 hour and 14 minutes
have already been taken on the 1st
April, 1960, and 46 minutes remain.

8hri T. B. Vittal Rao (Khammam):
May I request that the time may be
extend=d by at least half an hour?

Shri C. K. Bhattacharya (West
Dinajpur): May I be permitted to
introduce my Bill?

Mr. Deputy-Speaker: 1 called out
the hon. Member's name. He was not
in the House.

Shri C. K. Bhattacharya: You were
calling Shri Braj Raj Singh to speak
on the Demands for Grants of the
Ministry of Finance, at 2-30 .M, So
I thought he would be continuing for
some time and therefore I went out
for a while.

Mr, Deputy-Speaker:
him an opportunity.

I will give

8hri A inde Ghosal (Uluberia):
The time may be extended by at least
half an hour.

WMr, .Deputy-Speaker: If that be the
will of the House, I shall have no
objection.
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Some Hon, Members; Yes.

Shri Ignance Beck (Lohardaga—
Reserved—Sch. Tribes): I rise to
oppose the Bill as it is presented, The
reasons are various. I believe on the
last occasion one of the hon. Members,
Shri Maniyangadan, went into minute
details and cxplained the whole posi-
tion. I will merely touch on those
very points here and there and try to
impress upon the House certain mean-
ings attached to the Bill

First of all, let us understand what
exactly is the meaning of the Bill
The Bill prohibits the religious autho-
rities of the Catholic Church from
taking part in polities. This Bill has
becn introduced in this House just
after the Kerala elections. I presume
that during those elections, the Com-
munist Party suffered some reverses
due to the Catholies. Perhaps their
impression is that the ecclesiastical
authorities have come in their way.
Hence this Bill

In order to clarify the position, I
think it would be better that we
understand what is a Catholic Church
and what are its aims and objects.
The Catholic Church is an organisa-
tion and a world association. It has,
like every association, its aims and
objects upon which it is based. It is
an organisation purely spiritual and
not temporal. But its members are
all human beings, like you and I. Tt
recognises the existence of one God,
one supreme God, and its aims and
objects deal with the relation of man
to that supreme God. So the basis of
this religion iz the existence of one
God. On the other hand, the Com-
munists do not admit of God in their
political or organisational system.

My Communist friends say that the
issue iz political. It is not political.
The Catholic priests have to direct
their members to do certain things,
just because they want to protect and
defend their fundamental ideal as
embodied in the aims and objects of
thelr association. They believe In
God whereas the do not,
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therefore they must have been
advised, as is done everywhere, not
to support the Communist candidates.
This is not because it is a political
issue but becausg they want to defend
the cardinal principle of their religion,
namely, the existence of one God and
rejection of materialism and atheistic
creeds. This is not at all political. It
was the duty of the priests to protect
th-ir subjects in terms of the Catholic
Church's aims and objects on which is
based their very existence.

So, as I said, the priests did mnot
take part in politics. Under the Con-
stitution, and rul-s and regulations of
the Catholic Church, the clergy are
not to take part in politics, The
members, the Catholics, wherever
th"y may be, in whatever country they
may be, are free to accept any
political party they like except that
which is based on atheistic, materia-
listic or revolutionary creeds. For
instanee, in this very House, Shri
Maniyangadan belongs to the Congress
Party and I belong to the Jharkhand
Party. Both of us are equally good
Catholics before the Church and
before the Church authorities. Like-
wise, there are many Catholics who
are Socialists or who have chosen
other political parties and organisa-
tions. So long as the organisation
which they wish to join is not
atheistic, materialist or revolutionary,
they are free to join any political
party they like. The Catholic Church
does not in any way prohibit them.
But it definitely forbids them from
joining the Communist Party. There
comes the rub; the Communists do
not believe in God whereas, the
foundation of the Catholics, is god.

What about the ecclesiastical autho-
rities? How far are they free to take
part in politics? Because the Catho-
lics can choose any political party
they like, other than those which I
have mentioned above and because
their followers belong to various poli-
tical parties, the priests are forbidden
to aly themselves with any one part-
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cular political party, that is, to enrol
themselves as members of or take part
actively in any one political party.
But, as private individuals, and as
citizens of the country, they do
exercise their individual rights in the
matter of the vote and in the matter
of having their own private opinions
about any political organisation. They
have their followers belonging to the
Congress or the Socialist party or the
Jharkand or any other party—but they
themselves are not allowed to enrol
themselves as members to any parti-
cular political party. This is the posi-
tion of the ecclesiastical authorities.

In the course of the speeches, certain
things have been brought in this
House as showing that the Catholics
are anti-national or going against the
policy of the Government. Before
answering it or before cven thinking
seriously about it I would ask my own
communist friends just to think what
their position in this regard is. Are
they very nationalist? I will not
expand this point more but I would
just point out the situation in the
Indo-China border question and leave
it at that.

They have also tried to impress the
House that on the question of birth-
control the Catholics are against it
and so on. Therefore, they are not
nationalists. (Interruptions).

Shri Narayanankutty
(Mukundapuram): Just now?

Shri Ignace Beck: In the course of
the debate and not just now because
I am the first speaker today.

Menon

We are not against birth-control.
But, what is birth-control? If you
mean the use of tablets, surgery and
all the rest of it, we are against it.
But if you mean birth-control by the
reasonable Brahmachari method, by
the method of restraint, we are with
you. We do not say produce children
like rabbits. Certainly not. But we
say, have children like reasonable
men, by natural means, by reasonable
restraint and not use any unnatural
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-meang to restrict it. Wherever there
is any unnatural means used, we are
against it; wherever it goes against the
laws of Nature we are against it.

This is our conception. I do not
know what is the conception of the
«communists about it. They are using
tablets, surgery and other things—and
avoid conseq . (Interrupti ).
“There is the law of cause and effect.
If we cause something, there is an
effect, we have to bear the conse-
qunces; that is the natural law.
Nobody says that you should inevit-
.ably use the cause.

Mr. Deputy-Speaker: Now, he is
going into the philosophy of it, leaving
religion as well as politics.

Shri Ignace Beck: They have
brought that in, Sir. I will leave it
at that. (Interruptions).

Mr. Deputy-Speaker: Order, order.

Shri Ignace Beck: So they are
accusing us that we are against birth-
control. We are not against birth-
control but we are against unnatural
means used.

Then, Pandit Nehru’s name has
been brought in; that the Catholics
have been speaking against Pandit
‘Nehru. We are all individuals. He
is also an individual. I can speak
against him; I can hold different views
from him. (Interruptions). He is not
all knowledge. He is certainly a great
man; we do revere him; we do admire
him. But then to say that because
one speaks—one Catholic speaks—
against Nehru's policies, he becomes
anti-national, is not justified. I do not
know how it can be. In that case
whole of India is anti-national because
many speak against him.

Shri Narayanankutty Menon: Is the
whole of India speaking against him?

Shri Nagl Reddy (Anantapur): In
certain matters.
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Shri Ignace Beck: Yes, in certain
matters. But these days you are try-
ing to flatter him. I know why!

Then Shri Neogy’s report about
Madhya Pradesh has also been made
much of I would not say much
about it. But I would ask just to see
the rejoinder of it also. To every
thing there are always two sides tc
the picture. Examine both the
pictures and then you will find for
yourself what Neogy Report means.
One of my friends met Shri Neogi. He
asked him: “In the report you seem
to impress that you are against con-
version, but how is it that today you
are a Buddhist with all your people of
50,000 Buddhists. Today, Shri Neogy
himself is a convert to Buddhism.
(Interruptions). Although he spoke
against conversion.

Then the case of Father Mendoza
has been brought in. He is an ex-
Jesuit. His case has been brought in
as indicating somehings as very reveal
ing, about the whole Catholic organi-
sation and the Catholics. An ex-Jesuit
or anybody who is chucked out of his
assoclation, even a Congressman or a
Communist who is thrown out of his
organisation, I do not think will speak
good things about that organisation.
So, I do not attach much weight to
Father Mendoza’s revelations.

Thirdly, foreign money has also
been brought in. It was said that
they are using foreign money in this
country and so on. Has there teen
any misuse of foreign money? Has
any deflnite instance been brought out?
If there is some misuse of foreign
money let it be brought to the notice
of the Home Ministry. We would
welcome that. But do not simply say
that foreign money is being misused
and throw dirt everywhere.

I would like very much foreign
money to come in the country. We
must examine how foreign money is
being spent. If it is improperly
spent, check it. You have every
means to check it It is spent for
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educational institutions, for hospitals
and charitable institutions, for the
leprosy institutes and big colleges and
so on. Are there so many Christians
to avail of all these opportunities?
Not even perhaps one per cent. of
Christians are there to avail them-
sclves of these opportunities. The
money is spent for our country as a
whole.

Mr. Deputy-Speaker: The hon.
Member should conclude now.

Shri Ignace Beck: Finally, they
seemn to lay much stress on the control
of the educational system by the
missionaries. The educational system,
among the Catholics, is a very import-
ant thing. They take up all this work
with great expenditure not because
they just want to convert people but
because also they want to inculcate
the right Christian principles. That
will create godly leaders among men,
in India or anywhere else.

I believe the communists are also
very keen on having control over these
institutions in order to inculcate the
Russian system, communism. It is a
very important point for any organisa-
tion or society which wants to incul-
cate the right principle—or even the
wrong principle—that it should get
control of children and inculcate its
principles. Equally keen are the
Catholics to inculcate the right prin-
ciples in their schools. With these
few words, I oppose the Bill.

Mr. Deputy-Speaker: Shri Aurobindo
Ghosal. Now, no hon. Member should
exceed the time-limit of ten minutes.

Shri Aurobindo Ghosal: Mr. Deputy-
Speaker, I whole-heartedly support
this Bill. But I must say that I would
have been happier if these provisions
had been extended to the mosques
and temples. A time has come to take
some decision on this point because
we know how the Churches from the
beginning have tried to control politics
of our country. There is at least one
very important report—Neogy’s report
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—which was already referred to.
There are again the recent happenings
in Kerala. Therefore, no religious
organisation or institution should be
allowed to dabble in politics. Coming
from West Bengal, I know how terrible
it was to carry on daily political
activities when it was under the
Muslim League rule, when politics was
used to be cooked up in the mosques.
So, religion should be separated from
politics. The additional danger is that
these are foreign institutions and at
a time when we are trying to forge
a political force in our country, we
must be careful about giving them
room to interfere in our political life.
Most of these missionaries are guided
by the policies of the foreign coun-
tries. I shall give only three examples.

Two years after the Sepoy Mutiny,
the then Prime Minister of England,
Lord Palmerstone said:

“It is not only our duty it is in
our interest to promote the diffu-
sion of Christianity as far as
possible throughout the length and
breadth of India.”

Lord Halifax, once the Secretary of
State, said:

“Every additional Christian is
an additional bond of union with
the country and an additional
source of strength to the Empire.”

While introducing the Missionaries to
the Prince of Wales, Lord Reading of
Bombay said:

“They were doing for India more
than all these civilians, soldiers,
judges and Governors whom Your
Highness has met.”

Shri Mantyangadan (Kottayam):
Are any of them Catholics?

Shri Nagl Reddy: May not be.

Shri Aurobindo Ghosal: So, these
missionaries, even at that time, were
idered their d line of def
During the British period, there was
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no necessity of their coming into
politics openly but after Independence,
they had changed their ideas.

Shri Maniyangadan: On a pgint of
Order, Sir. The Bill is restricted to
Catholic Church alone. He brings in
activities of other sections and charges
as if all that is due to the Roman
Catholics. He sceks to create that
impression. 1 submit that it should
not be allowed. If he says anything
about the Catholics, I have no objec-
tion.

Mr. Depuiy-Speaker: He may be
arguing that there have been foreign
missionaries, Catholics or otherwise,
who have taken part in these things.
Let him develop the argument. There
is no point of order in this.

Shri Aurobindo Ghosal: In the
report of the Ecumenical Study Con-
ference for East Asia held under the
auspices of the Study Depariment of
W.CC. at Lucknow in 1952, it was
declared that the Churches must be
prepared to recognise that the changes
in the structure of society can be
effected mainly through political action
and that, therefore, they must be pre-
pared to accept the necessity of
political action as a means of promot-
ing social justice. This change had
been done after the transfer of power,
after the British left. So, we find that
their political activities had come
down to some extent. We know that
in Kalimpong and in Kashmir so many
missionaries had been expelled from
this country because of their spying.
It is very difficult to prove but several
missionaries are spying on behalf of
their countries.

Mr. Deputy-Speaker: The hon, Mem-
ber, Shri Maniyangadan has taken
objection that it does not apply to the
Roman Catholics alone. It may be
any other p , even an oputsid

Shri Aurcbindo Ghosal: It is part
of their work—Roman Catholics and
Protestants, We have seen it from
our experience in Kerala. They have
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interfzred in the political sphere.
Naturally, what could be said about
the Protestants is also equally appli-
cable to the Roman Catholics who are
doing social work and for that reason
I am extending the sam motive to
them also.

It has already been said that from
January 1950 to June 1954, a sum of
Rs. 28,27,39,000 of foreign money had
come to our country through the
Churches.

Shri Maniyangadan:
Churches?

Shri Nagl Reddy: Ninety per cent.
Catholic Churches.

Shri Aurobinde  Ghosal:  All
Churches; that is the total.... (Inter-
ruptions.) The most influential section
in India is the Lutheran World
Federation because they are the most
numerous of all the Protestant bodies.
Government should be careful to res-
trict them from taking part in politics.
We were told on the floor of the House
that some Bishops issued ex-com-
munication orders. The previous
speaker, Shri Ignace Beck, informed
the House that there was a binding
that the people would not join some
political parties who are revolutiona-
ries. I do not know what he means
by revolutionaries. Much blood has
been spilt for the spread of
Christianity—whether Catholic or Pro-
testant—and anyone who reads history
of Europe knows it.

Catholic

Lastly, one of our greatest poets,
Tagore, hag said:

“Waka Dilo Mandhondo Rejdando
rupe Phoale Sarbari”.

In his well-know work, Man of
Destiny, Bernard Shaw, one of the
greatest of the English dramatists
portrays the character of Englishmen
in the words of Napoleon:

“When he wants a new market
for his adulterated Manchester
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goods, he sends a missionary to
teach the natives the Gosp:l of
Peacc. Thr natives kill the mis-
sionary; he flies to arms in defence
of Christianity, fights for it,
conquers for it and takes the
market as a r:ward from heaven."

That iz the main characteristic of
the whole Christian religion.

Mr. Depu'y-Speaker: That is the
objection. He can say spme nations
are exploiting thal in the name of
religion. Now, he should conclude.

Shri Aurobindo Ghosal: But all these
nations profess that religion. I may
say that some nations are exploiting
but  all these nations  profess
Christianity. That is the point that
1 wish to put forward.

Shri D. C. Sharma (Gurdaspur):
, Mr. Deputy-Speaker, I do not want to
go into the local controversies. There
are such controversies on this Bill. I
think this Bill can be looked at from
three points of view. In the first
place, ther- is the question of principle
involved. It is this whether the place
of worship that belongs to Hindus or
Muslims or Christians or Parsis should
be used for political propeganda. That
is the question. I look at this Bill
first of all from that point of view.

15 hrs.

The second angle from which I look
at this Bill is this. Has the Catholic
‘Church done more harm than any
other religion so far as the political
propaganda is concerned?

The third point is this. What is the
definition of the sacredness so far as
the temple or any other place of
worship is conc-rned?

So far as the fundamental principle
underlying this Bill is concerned, 1
think, there cannot be any two
opinions. The place of worship should
b~ kept sacred and inviolable. Poli-
tical propaganda should not en'er into
‘thosr sacred places. They should be
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used only for worship and for religious
purposes and for nothing else. If I
am a catholic, I have a right to go to
a catholic church and listen to &
sermon. Nobody can prevent me from
that. If I am a Hindu, I have a right
to go to the temple and listen to the
recitationg from the holy books of
Hindu. I think, these are the inviola-
ble and inalienable rights of an Indian
citiz'n to whatever religion or group
he may belong. We cannot prevent
anybody from going to his place of
worship or from taking part in those
religious and spiritual observations
which are inhercnt in that religion
At the same time I would say that
every citizen of India has a right (e
belong to any political group that hec
wants. If I have the right to belong
to the Congress Party, somebody else
has a right to belong to some other
party. This right is given to us b
the Constitution. Therefore, you cah-
niot say that the Catholics do not
belong to this political group or that
political group. Everyone has a right
to join any oplitical group that he
likes. There cannot be any curb
placed upon the political convictions
of any person. There cannot be any
restriction placed on a person so far
as propagation of his political views
is concerned. These are fundamental
rights. The guestion is where should
these fundamental rights be exercised,
where should these great rights be
practised.

Now, I feel that no place of worship
to whatever ity it may belong
should be—if I can use the word—
soiled by the preaching of any poli-
tical doctrine. If a person says to
me, “You are not a Hindu because you
belong to the Congresz Party, or you
are not a Hindu because you belong
to some other party”, I would say that
tha' gentleman is behaving like a

ber of the Spanish ingquisition
which was there in the Middle Ages.
T would not accept the pesition like
that.

1 would ask the hon. Home
Minister that if he wants pcace im
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this country, if he wants good Gov-
ernment in this country, if he wants
good public relations among the
different sections of the society, if he
wants that there should be no breach
of peace between one group to what-
ever religion it may belong and the
other, he should bring forward a Bill
which should say that no place of
religious worship should be used for
purposes of political propaganda. Well,
I do not want to take into account the
conditions that prevail in India where
we are proud of secularism, where
we have laid the foundations of
secular State. I am not going into
the history of free India which is in
the thirteenth year. But I can tell
you that most of the political organi-
sations that have tried to disrupt the
unity of India, that have tried to bring
about bad relations between one group
and the other group, that have tried
to create social and political rift
between one community and the other
community were born, were nourished,
grew or developed under the shadow
of the places of worship. I need not
go into the history of the case. I do
not want to mention the names of
such organisations. The harm may
not be there in your eyes; the harm
may be there my eves. Since I am
speaking, I am judging what the facts
are.

Sir, I was submitting very respect-
fully that the history of India during
the last 100 years before India became
free is the history of the great misuse
of the places of worship made for
furthering the political interests of one
group or others. That has been the
bane of my country. It is this
which has resulted in so many
untoward things. Therefore, I would
very respectifully submit that the
principle underlying this Bill
should be accepted by the
Home Minister and he should do
something—I speak as a devout
Hindu, I am a devout Hindu—to
preserve in tact the sanctity of the
places of worship of all the communi-
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ties, of all the groups in India. That
is the first thing.

The second thing is this that—I do
not want to speak on the merits of
this Bill—it is a Bill drfated in a
hurry. It is a Bill where the defini-
tions are very very sweeping. For
instance, in clause 2, section (2) it has
been said that cemetery should also
be described as a part of the church
premises. Now, I do not know what
will happen to a priest who is going
to preach to the dead some political
gospel which he does not like.

Shri Goray (Poona): The dead may
turn in the graves!

Shri D. C. Sharma: At the same
time, political activity has been des-
cribed in such general terms that any-
thing can come under political acti-
vity. In clause 3, I find everybody
has been mentioned and everybody
is thought to be functioning not so
much in religious capacity but in his
political capacity. I think, it is very
difficult to draw a distincton between
the religious capacity of a man and
the political capacity of a man. But
all the same, I think, there are some
persons who lean more on the religious.
side than on the political side. For
instance, all these persons, the
Cardinals and others, their activities
are more religious than political. But
I do not know how it is going to be
decided what ijs what. At the same
time, I think it would be very invidi-
ous—and I would not be a party to
that kind of invidiouseness—to single-
out the catholic charuch for this. The
catholic church may have done some-
thing which may not be to my liking,
but I can also say that the catholic
church has been doing many things
which are good. I know some of
these Fathers, they are admirable
men. I know one Father. People do
not know him because he fgoes about
in the catholic church robes and they
think he comes from some other coun—
try. He is an Indian citizen.
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1 should say, Sir, it is not proper to
single out the catholic church for this
kind of approbrium, and I think my
hon. friend, Shri Vittal Rao who is a
very dear friend of mine will with-
draw thig Bill and the hon. Home
Minister would be asked to bring for-
ward another Bill which will contain
the fundamental ideas underlying this
Bill.

Shri Keshava (Bangalore City):
Sir, I rise to oppose this Bill,

Shri T. B. Vittal Rao: Why?

Mr. Deputy-Speaker: If he is allow-
ed to say something then he will say
why he is opposing.

Shri Keshava: Please hear me. The
Statement of Objects and Reasons as
given by the Mover of this Bill is
rather very vague. There it is said:
“It has been noticed that the Catholic
Church and its ecclesiastic personnel
are engaging themselves in political
activities.” I do not know what sort
of political activities he is going to
complain  against. The Catholic
Church has been in existence in India
for generations. For hundreds of
years it has been in India and it has
rendered yeoman service in the fields
of education and health. I do not
know what sort of political activities
he has reason to complain of against
the catholic section of the society. If
there is any church which has been
well organised, it is the Catholic
Church. Simply because they are well
organised, they are very conscious of
their fundamental rights, their rights
of citizenship and they go and exer-
cise their votes in a particular manner,
it cannot be said that they exercise
their votes in a wrong manner or
they are making obnoxious use of
their religous activities connecting it
with political activities. The root of
all political activites is the election.
Religion is almost the central point in
India.

Shri Narayanankutty Menon: It is
not the root but the fruit.
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Ch. Ranbir Singh (Rohtak): Root of
this Bill.

Shri Keshava: It gives some fruit
also, if you so like. Just as militarism
is the central point of Germany, bar-
gaining is the central point of UK.,
and money—dollars—is the central
point of America, religion in the
spiritual aspect is the central point of
India. It is in our bones and blood,
and political activity cannot be com-
pletely wiped out of all other courses.
of activities we are engaged in.

Sir, as the previous speaker was
saying, this Bill, unfortunately, is not
properly timed. There may be some
principles about which could be said
a word in favour of this Bill, but I
think it is most unfortunately timed,
immediately after the Kerala elec~
tions.

Shri Narayanankutty Menon: May I
point out, Sir, that it is not coming
immediately after the Kerala elec-
tions.

Shri Kashava: Soon after.

Shri Narayanankutty Menon: It is:
not soon after; the Bill was intro-
duced long before the Kerala elections.

Shri T. B. Vittal Rao: Sir, I intro-
duced this Bill in August, 1959.

Shri Keshava: In anticipation of
Kerala elections. It might be in anti-
cipation of Kerala elections, its results
and the effect of exercise of votes by
the catholic section of the society in
Kerala in the elections. I think that
might have led to the introduction of
this Bill.

So far as religious freedom is con-
cerned, it is sufficiently provided for
in article 25 of our Constitution. Free-
dom of conscience and free profession,
practice and propagation of religion
are all provided there. I do not think
any additional restrictions are called.
for by means of a legislation.
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..Shri Narayanankutty Msnon: The
hon. Member may read the next
clause.

T Shri Keshava: In this article it is
zaid:

“(1) Subject to public order,
morality and health and to the
nther provisions of this Part, all
persons are equally entitled to
freedom of conscience and the
right freely to profess, practise
and propagate religion.”

Shri Narayanankutty Menon: Read
the next part.

Shri Keshava: It says:

*“(2) Nothing in this article shall
affect the operation of any exist-
ing law or prevent the State
from making any law—

(a) regulating or restricting
any economic, financial, political
or other secular activity which
may be associated with religious
practice;”

*Certainly, if there is any objectionable
activity that is associated with the
religious practice in the Catholic
Church, 1 would be the first man to
.support this Bill. But, unfortunately,
all such activities are sufficiently pro-
vided for in the Representation of the
Peoples Act. If any such obnoxious
activity is resorted to in the elections,
I think a petition might be field and
the whole election declared invalid.
I really cannot understand if there is
any scope at all for a legislative mea-
sure of this kind.

As I have already said, unfortu-
nately it is very badly timed, it is
inappropriate and unnecessary. Even
the State of Objects and Reasons is
very vague. I respectfully submit to
this hon. House that the hon. Mem-
ber may be requested to kindly with-
-draw this Bill.

Shri Punnoose (Ambalapuzhal):
Mr. Deputy<Speaker. Sir, my hon
friend who spokz last opposed this
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Bill in a very half-hearted way. I
would like to clear up a misunder-
standing. It is not the intention of
this Bill to attack the Catholic Church
to single it out for attack.

Well, Sir, our position is quite clear.
We are not against religious function-
ing. We are not against any man
having a particular religion. In fact,
he must have full and complete liber-
iy to have his worship as he likes. He
also should have g right to propagate
the religion he wants. All those rights
are there for the catholics and we are
not against them.

Our only point is this, that religion
shall not make inroads into the politi
cal arena. Speaking more clearly, we
are against organised religion coming
into the political arena and control-
ling it. When I enter the field of
politics I might have my own religious
ideas in my head, sense or nonsense.
That is quite a different thing. Nobody
can prevent it. The only thing is that
religion cannot dictate to people to do
this or do that or not to do this ornot
to do that with regard to politics.

If the name of Catholic Church is
mentioned, if Catholic Church is
specifically pointed out in this Bill,
it is only because, as far as I know,
Catholic Church is the only organised
religion which comes in a militant
way in politics. I believe my hon.
friend, Shri Maniyangadan also will
not deny that. They take up politi-
cal attitudes. They say that their
people should not be members of cer-
tain partics. During the elections
they say to their people that the best
thing to do is to vote for a particular
party, next to another paricular best
is to vote for party, but they should
never vote for such and such a party
and they should not even go near
another party.

Shri Keshava:
rightists than right.

Shri Punnoose: They are very
often even more right than rightists
Well, Sir, what will happen to our

They are more
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secular democracy? Supposing from
all the churches, from all the mos-
ques, from all the temples and all the
gurudwaras people are told that they
should vote for this Party or that
what will happen to our secular demo-
cracy? That is the most important
question.

For my part, Sir, | am not a religi-
ous man, but I respect religion because
our pepple believe it, it is belleved by
millions of people. I know I should
respect their rights. But, when or-
ganised religion begins to dictate
terms in politics, I consider it as very
pernicious and it must be discouraged.

My hon. friend, Shri Maniyangadan
seems to have said that the Bill is an
infringement on the rights of the
Church. I do not believe like that.
The Church hasg got its rights We
do net want to curb them in any way.
But when they come in and threaten
disciplinary action against people for
voting for this party or that party,
that is clearly a violation of the spirit
of our Constitution. The Represen-
tation of the People Act says that to
influence people by the threat of
divine displeasure on them is an un-
lawtul activity and is corrupt practice.
That is an offence.

Shri Maniyangadan: So, there is
already that law and if that law is
violated, one can go to a court of law.
Why another law is sought to be
made?

Shrl Punnoose: Does he want to
=ay that catholic priests are doing it
so very cleverly that we are not able
to pin them down? If that is the
point, I agree to what he suggests.
Let him tell that the catholic priests
do not say in the church: *“You should
not vote for such and such a party”.
They will even speak out the names.
There was a time in Kerala or
Travancore-Cochin when they took
sides with Congress factions,

Shri Maniyangadan: No; never.
209 (Ai) LS—8.
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Shri Punnoose: Let us npt go to
battle here. It is that position which
we dislike and which we opposa
Shri Manilyangadan seems to have
asked my hon. friend Shri Naraya-
nankutty Menon as to how a catholic
archbishop knows for whom one has
voted. Well, the question is on record
How does an archbishop know for
whom we have voted? In this matter,
I want help and I seek g clarification.
Does not the priest know it? The
priest knows it and he is bound to

one step further. As long as there is
a ruling from the bishop or there is
a Papal bull prohibiting a catholic
from voting for a particular party, it
1s the bounden duty of the voters to
11 the priest, even unasked for how
voted or for whom they voted
If this fact is denied, It is another
matter. But it i3 a fact. Therefore,
the catholic priest knows and is bound
to know it and the voter is bound to
say for whom he has voted.

Shri Maniyangadan: Not at all.

Bhri Punnoose: Then the voter who
has voted for the candidate opposed
by the priest 3 excommunicated and
he can be excommunicated. Shri
Maniyangadan said that a special Act
is not necessary. The person becomes

t tically jeated or
something like that. Now, what is
excommunication? The hon. Member
agked, ‘Will the Communist Party
brook one of its members voting the
Congress Party or joining the Cong-
resg Party or helping the Swatantra
Party?” No; that is so with every
political party.

I would like to know whether my
hon. friend would like to put the
catcholic church on a par with the
political parties. If that is so, I am
quite prepared to consider it. But he
wants the best of both the worlds.
He wants to take advantage of a
religious organisation and, at the same
time, enjoy the rights and privileges
of political pertiss

gﬁ‘
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Mr. Deputy-Speaker: When the
hon. Member ig satisfied with the com-
forts of one world, why should he
grudge having the benefit of both the
worlds?

Shri Punnoose: It is a very rele-
vant question to be put to him but
not to me! So, thig inroad of organised
religion and this projection of reli-
gion into politics is exactly the thing
which we dislike and oppose. It is
not a matter of great concern that at
the present moment the catholic vote
has gone to the Congress. It may be
a source of consolation to my hon.
friend over there. The point is, it
cannot be stable. It can change. If
the Swatantra Party becomes power-
ful and if the Catholic heirarchy feels
that that party will protect the vested
interests more effectively then I am
quite sure—of course 1 do not say the
catholics church alone will support
such parties—In fact during the
British  times, organised religion
threw its weight in support with the
British. I wish to be contradicted if
possible. There have been Christian
leaders and Christian groups who
have been nationalists, but organised
rcligion has been throwing its weight
with the British. Now, it is with the
Congress. Tomorrow, if the scales
change, one will see that they change
their idolg and if there is another
party powerful enough they will begin
to support it.

Therefore, let there not be any mis-
understanding. They declare them-
selves as anti-Communist. But we are
not anti-catholics, We want that our
secular democracy must be free and
that every man and woman must have
the right to vote for what he or she
likes.

Now, what doeg excommunication
mean? Excommunication does not
mean merely expulsion from the
chuch only. It does not mean only
that divine displeasure descends or
divine pleasure is denied. It does not
mean only that sacraments are denied.
These are not the only things that are
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‘denied. It means social boycott, If

I am a catcholic and if I am expelled
from the church and excommnunicat-
ed, my neighbours, my brothers, my
sisters—everybody—are prevented
from having normal human relations
with me, And all this comes upon me
for the simple mistake that I may be
doing by voting for a party which the
bishop will not like! It is that situa-
tion which we do not brock. So, I
want my hon. friends on the other
side not to look at this from the parti-
san point of view but to look at it
from the long-term interests of the
whole country and the interests of
democracy, and then 1 believe there
will be no differcnce even between me
and Shri Maniyangadan.
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Shri M. C. Jain: I stand to oppose
this Bill on various grounds. This
Bill suffers from several vital defects.
One of them is that it is very vaguely
worded. More than that, another
wvery vital defect iz that it is discrimi-
natory in nature. It wants to bind

only the Catholic Church people.
Neither the Hindus, nor the Muslims,
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nor the Sikhs have been bound by
thig Bill. If a Muslim uses the mosque
for political activity, there is no res-
triction. If a Hindu uses his temple
for political activity, there is no res-
triction. If a Sikh uses his Gurud-
wara for political activity, there is no
restriction. The restriction placed by
the Bill is only on the Roman Catholic
Churches.

So far as vague wordedness is con-
cerned, sub-clause (3) of clause 2,
which defined “political activity™
states:

“any activity in favour of or
against any Government;"

It means that if these church people
want to support the Government,
they are not allowed to support the
Government. The second part of the
scub-clause says:

“any activity in favour of or
against any political Party or
Group;”

Suppose they want to support the
Communists. This very sub-clause
will prevent them from doing that.

Shrl Nagl Reddy: Yes, as an or-
ganised church.

Shrl M. C. Jain: Then, if you read
sub-clause (2) of clause 3 jt says:

“No Cardinal, Archbishop,
Bishop, Vicar, Mother-Superior,
Nun, Brother or other dignitary,
functionary or officer of the
Catholic Church shall in his or her
capacity as a functionary of the
Catholic Church or by using his
or her ecclesiastic position or title
take part in or encourage any
political activity.”

So many personalities and dignitaries
are debarred from taking part in
political activity by this clause. Now,
he may be anybody,—he may be a
Churchman, a clergy, a padiri, a mulla
or a pandit—but how can you forbid
him from taking part in political acti-
vity? Qur Constitution provides
freedom of association and so no law
can be passed which prohibits such
persons from doing things. Therefore,
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so far as the wording is concerned,
this Bill is entirely undesirable.

Shri Narayanankutty Menon: When
you read it you dropped two sentences
about ecclesiastical activities?

Mr. Deputy-Speaker: The hon. Mem-
ber shall remain alert so that no
other hon. Member misleads him.

Shri M. C. Jain: There is another
thing. As has been stated by several
speakers in this House, so far as the
spirit of the Bill is concerned, the
spirit may be good. But why do you
throw the responsibility on the Gov-
ernment? I concede that the church,
mosque, temple or Gurudwara should
not be used for political purposes by
anybody. But I know that Guru-
dwaras are used for political purposes,
temples are used for political
purposes and mosques have been and
are used for political purposes. Why
single cut poor Roman Catholics? So
far as the principle is concerned I
agree that these religious places should
not be used for political _purposes.
But why do you throw the responsi-
bility on the Government? Take the
responsibility upon yourself, go to the
people and tell them that the use of
religious placeg for political purposes
is entirely undesirable, that it is
against the unity of our country. This
responsibility is of ours, public men.
We should go to the public, educate
them and we should create public
opinion against it. If we throw this
responsibility upon the Government,
what can they do? Government have
got so many other things to attend to.
80, we cannot throw this responsibility
on them. If we throw this responsi-
bility on the Government, and the
Government undertake this responsi-
bility, I can certainly say that they
will fail in their duty. This duty
ghould be cast upon the people, upon
the peoples’ representatives, upon
public men, who should go to the
people and create public opinion
against it. That is the only desirable
thing. .
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With these words I oppose this Bill
and I hope the mover will withdraw
the Bill. I do not want to enter into
a controversy as to why this Bill was
sponsored and whether it was because
of the part played by the Roman
Catholic in Kerala. Whatever their
attitude may be, this Bill applies or
will apply to the whole of India.
Therefore, I oppose it on geveral
grounds, particularly because it
applies to a very small minority com-
munity. Why single out a minority
community like that for this treat-
ment? With these words 1 oppose
this Bill

Mr. Deputy-Speaker:
Minister.

Shri P. K. Deo (Kalahandi): I
request that I may be given five
minutes.

Mr. Deputy-Speaker: I am sorry ,it
is too late now.

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): The
short question that arises for consi-
deration afier this fairly long debate
is as to whether there is any need for
any legislation under article 25 (2) of
the Constitution. We are aware that
under article 25 of the Constitution
we have laid down certain important
rights with regard to religion—the
right to worship, the right to consci-
ence, all these circumstances have
been laid down as constituting the
fundamental rights of the citizens of
India. Clause (2) of article 25 begins
with the words:

Nothing in thise article shall
affect the operation of any exist-
ing law or prevent the State from
making any law—".

The sub-clause (a) says:

“regulating or restricting any
economic, financial, political or
other secular activity which may
be assoclated with religious prac-
tice;”

Therefore a question arises as to
whether the Catholic community to

The hon.
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which this particular Bill is conflned
has committed such acts of omission
and commission as to make it neces-
sary for Parliament to enact a law
regulating, or rather restricting, its
political activities.

So far as the Catholics are concern-
ed. you are aware that their number
is in the neighbourhood of 45 to 50
lakhs. According to the census of
1851 the total population of Christians
in India is, I belicve, about B0 lakhs
to 85 lakhs. Nearly half the number
is that of Catholics. Therefore I
should like the House to know whe-
ther about 50 lakhs of Roman
Catholics in India have committed or
have not committed any such acts as
to make it necessary for the Parlia-
ment to legislate for the purpose of
restricting their activities,

In the course of the debate the hon.
Mover of this particular Bill brought
in instances mainly from the Kerala
State though incidentally he made a
reference to a circular issued by &8
pricst of Nellore District in Madras
State.

Shri Narayanankotty
Andhra Pradesh.

Shri Datar: I am sorry. | agree
with the correction. Formerly it was
in Madras.

Now assuming for the sake of argu-
ment, without admitting it, that at
the time of the last elections the hon.
Mover's party did not get any support
from the Catholics in that State, does
it mean that all the Catholics in India
ought to be brought under the puni-
tve provisions of any such Bill?
There are a number of Catholics in
the whole of India and not only in
Kerala State. Therefore the question
is whether any such law of a restric-
tive nature is at all calleq for. Here
I am not dealing with the question of
spirit. But has any such action been
done of such a nature as to affect
adversely the interests of India because
ultimately we have to take into
account the largest interests of India?
Are the political activities, assuming
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what they are, of such a nature as to
have restrictions placed upon them?
This is the very simple question that
has to be now considered by us.

So far as individuals are concerned,
there are provisions in the varioua
Acts. We have got the Represen-
tation of the People Act where also I
may point out it is open subject to
certain restrictions to preach that a
particular candidate should be or
should not be elected. I have gone
through a number of rulings on this
subject and I find that there are
instances where it is open to bring in
religion because the conscience of the
particular vlector is aroused by the
fact that a paiticular candidate is not
likely to act conscientiously., This ia
what has been laid down.

“But all clerical or spiritual
influence is not undue. In the
proper exercise of their legitimate
influene, priests and clergy may
lecture the people and address
their congregations upon the con-
flicting claims of the different
candidates even in their chapels;*

This is a ruling of the High Court.

“They may counsel......”

This sentence may be noted.

“They may counsel, advise,
recommend, entreat and point out
the true line of moral duty and
explain why one candidate should
be preferred to another;”

Then there are also subseguent
rulings.

“So also jf priests believe that
a spirit of antagonism to thelr
church, religion or clergy has
arisen, and recognise in a parti-
cular political party......"

I should like the hon. Mover to note
this

=, ...recognise in a particular
political party......"

Shr{ Narayanankuity Memom: I

think there is already a commentary
on the book ~ this gentleman
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[Surt MurcrAND Duse in the Chair]

Shri Datar: “....recognise in a
particular political party elements of
danger to religion, they may use their
influence to assert and maintain due
respect to religion, and may express
their opinion, in suitable language,
that issue of great importance to
religion are involved in a pending
‘political contest.”

May I point out......

Shri Punnoose: May I know from
the hon. Minister as to what exactly
his attitude is towards disciplinary
‘action, including, ex-communication,
to be taken by religious threats for
voting........

Shri Datar: If the hon. Member
may wait and hear me, I shall have
answered all his questions.

Shri  Narayanankutty
.Agreed.

Shri Datar: So far as this question
is concerned, therefore we have to see
whether a time has arisen for res-
tricting the activities of the Catholic
Church. As my hon. friend has right-
ly pointed out, there are certain
orders or directions that are issued by
the higher ministers or the highest
authorities of the Catholic world—I
.am very happy that he has quoted from
them—to the effect that all the
Catholics in the world have to keep
entirely aloof from political interests
and matters of State so that ‘“you
never meddle with the administration
of civil matters even though requested
and if importuned by many persons
to do so”.

That is a correct attitude. I would
agree in principle that so far as places
of worship are concerned,- such con-
troversial political matters should not
be discussed at all there. That is
true. But suppose certain circum-
stances arise, as for example in a
«case that my hon. friend has peinted
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out, namely, there are certain prind-
pal concepts of life to which Chris-
tianity is adhering. There are certain
concepts of life to which my hon.
friend's party is adhering. In the
opinion of many members of Catholic
Christianity the type of life and the
type of ideology that is being preached
by Communism is not only against
their political interests but is also
against their religious interests in the
sense that they are opposed to the
conscience.

What have the Catholic Christians
done? Certain instances were quoted.
All the instances that have been quot-
ed might be summarised or analysed
thus. They had issued certain direc-
tions that they should not vote for
the Communist candidates. Then,
subsequently after the elections were
held certain priests issued a directive
that those who have voted should be
ex-communicated or something like
that.

Shri Narayanankutty Menon: Not
vote for Communists alone.

Shri Datar: I have gone through
the whole proceedings. 1 was present
here. Ultimately what they have done
is this.

Shri Punnoose: What is your posi-
tion?

Shri Datar: There is no question.
May I point out very clearly that
these Catholic Churches or Catholic
priests did not preach that electors
should vote for the Congress? They
preached that they should not vote
for the Communists. Let us make
that point very clear.

Shri Narayanankutty Menon: That
is wrong. The ex-communication
letter of the Trivandrum Bishop

Shri Datar: I shall illustrate. The
ex-communication order was to the
effect, according to the hon. Member,
that those who did not comply with
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their directions should suffer from ex-
communication. I hope I have put it
quite correctly.

Shri Narayanankutty Menon: Yes.

Shri Datar: Therefore under these
circumstanceg the position arose in the
Roman Catholic world in Kerala. I
am not going into the political ques-
tion because we are not at all con-
cerned with it. The question arises
if certain Roman Catholic people
believe that the Communist Party
have been carrying on certain activi-
ties and have been after certain
ideologies which are opposed to the
fundamental principles of religion
shoulq they or should they not oppose
them? Let ug understand the ques-
tion in a very clear way. Let us not
go by any prejudices against any-
thing.

The Indian Constitution, as you are
aware, has given us fundamental
rights. These fundamental rights
have been conceived of and embodied
in the Constitution after full consi-
deration.

16 hrs.

It is true that we have to be
secular to the fullest extent possible.
‘What is secularism? Secularism
consists, first, in having a common
attitude against the members of all
religions, parties or communities.
That is to say, I should not consider
that I am superior to others because
1 am a Hindu, because I am a
Christian, or because I am a Muslim,
or that it is anybody’'s privilege. We
have got numerous religions. But
so far as political or public rights are
concerned, all are entitled to those
rights.

My hon. friend Shri Raghunath
Singh pointed out certain instances
in certain countries. In India any
man or any woman of any caste of
community, Christian or Muslim or
anybody else, can aspire to be, and
can be, the President of the Indian
Union. That is the greatest advant-
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age that we have so far as secular-
ism is concerned.

Secondly, secularism consists also
in making it necessary that the Gov-
ernment have no religion at all, that
there is no such thing as an establish
ed religion in the sense in which that
term is used in other countries like
England. Here we recognise all
religions; but we ourselves, as a gov-
ernment machinery, have no religion
at all.

Subject to this principle of secular
government we have recognised—you
should also note that—we have re-
cognised the right of every person o:
association in the cause of religion.
he can practise, preach and propagate
any religion. So this is, what you
can call, a harmonious blending of
the two doctrines of religious superi-
ority or religious requirement on the
one hand and requirement in public
life, and political life in particular,
of a spirit of secularism.

Under these circumstances, the
question arises whether we shculd
restrict the political activities of any
particular church, or Romon Catho-
lics in general. That is the next
point to which 1 am going to address
myself. The hon. Mover has d2fined
the word ‘political’ in a very ingen-
ious manner. He says: either for or
against Government.' Is there any
such thing as, what you could ca!’, a
line that can be drawn between poli-
tical life and, say, religious lifc?
According to the common concepts of
religion, either of Hinduism or Chris-
tianity, religion enters, or the good
form of religion, the highest princi-
ples of religion must enter into our
whole life. My hon. friend Shri
Nagi Reddy complained that Roman
Catholicism has entered the life of its
followers from birth to death. That
is exactly what religion has to do.

Shri Nagi Reddy: I enumerated
what I meant, saying that they are
controlled even politically.

Shri Datar: What I say is this that
religion, the good form of religion,
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not the sectarian religion, not the
religion which puts one religion on a
high pedestal and the other on the
lowest—that is not correct—religion
s based on liberalism and on equa-
lity. Therefore, if a particular com-
munity feel that their interests would
not be safe in the hands of a parti-
cular party, the question arises whe-
ther they should or should not preach
in favour of a particular person.
This is all that they have done. They
have not shown any instances at

Shri Narayanankuotty Menon: The
hon. Minister is repeating whatever
is said by the Catholics.

Bhri Datar: I am not repeating
anything but only pointing out what
is the correct position. My hon.
friend is possibly carried away by
the obsession that he failed to catch
the vote of the electors.

Shrl Punnoose: Is it the position of
the Minister that it is open to reli-
gious heads to punish people for
voting for a particular party?

Bhri Datar: What I desire is, as 1
have already pointed out, that so far
as religion is concerned, as my hon.
friend has rightly pointed out, people
belonging to any religion as an insti-
tution should not enter politics, es-
pecially of a controversial type.
That is quite correct. If, for exam-
ple, any punishment is given, my
hon. friend wants to know whether,
as a matter of fact, there was the
exercise of ex-communication against
certain persons. What the hon.
Member did was, he pointed ou* cer-
tain circulars before the election, and
he pointed out certain circulars after
the election. So far as the law of
social ostracism or ex-communication
is concerned, there are two circum-
stances which have to be noted. One
15 that in the case of individual ex-
communication, under the general
law of India, it iz open to any per-
son to approsch a court of law and
aak for relief against it And is
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some of the States, for example in
Bombay, may I point out that they
have passed a special Act according
to which it is not open even to the
Mahant of a particular Mutt to ex-
communicate his disciple on any
ground whatsoever; because, it does
not constitute merely a religious
right but a civil right as well. My
hon. friend Shri Patel might be
knowing this. There were certain
cases of ex-communication in Gujarat,
and the Bombay Government passed
a law immediately,

But we have got here the civil law
according to which, if 4 man has
been ex-communicated, then, in that
case he can take the matter to a
court of law. I, for example, on
the other hand, in the course of elec-
tions any such thing has becn dune,
then it comes under the definition of
the term ‘undue influence’. Let the
hon. Member note it very carefully
that under section 123, if I mistake
not, of the Representation of the
People Act, they have defined ‘undue
influence' thus. They say: “Provid-
ed that without prejudice ete. any
person..,, (i) threatens any candi-
date or any elector, or any person in
whom a candidate or an elector is
interested, with injury of any kind
including social ostracism and ex-
communication or expulsion from
any caste or community”.

Therefore, the Indlan law is quite
sufficient and adequate for the pur-
pose of preventing the mischief that
is likely to be done in such cases.
And any individual who is aggrieved
is entitled to take the matter to cnurt
or, if a large number of individuals
are affected, they can call in question
the propriety of the elections on this
ground. So, this is so far ag social
ostracism is concerned.

But a question arises ag to whether
the whole Catholic Church itselt—
because my hon. friend has not con-
fined it either to Kerala State er
sven to Andhra Btate. ..,
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Shri Datar: Whatever it is. So
Madhya Pradesh.

Shri Datar: Whatever it is. So
far as Madhya Pradesh ig concerned,
there is nothing before us. Only the
other day when a Member asked a
«question as to whether any reference
has been made to the Government of
India in respect of these two reports,
it was pointed out to the hon. Mem-
ber that no reference has been made
at all

Under these circumstances, merely
because there are certain reports, it
would not be proper to restrict the
rights that have been given to our
people by the Constitution. There-
fore, I would submit to my hon.
friend that what he has done arises,
of course, out of, if you will excuse
my saying so, political considerations
and a sense of frustration that a
large community there (Interruption)
threw them out of power.

Bhri Narayanankutty Menon: Lock
.at the date of the introduction of the
Bill

Ch. Ranbir Singh: And political
animus,

8hri Datar: Now, let me suggest
this. Let them have a sense of in-
trospection. ‘They brought a Bill
when Kerala State was in the throes
of an agitation against the Commu-
nist Governméent, on 13th July, I
think. Within three weeks the
President took over the administra-
tion, in the interests of the State
itself, because he found that the con-
ditions were entirely bad.

There also my hon. !'riend cannot
gay that all these Roman Catholics—
their number might be about 20 lakhs,
I am speaking subject to correction—
it is not their case that all the
churches consisting of nearly 20 lakhs
of people have acted in a particular
manner. And the manner also has
been confined by them only to two
instances. They have not stated that
persons were actually ex-communi-
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cated. My grievance is this, that
when you are going to damn a parti-
cular community, you ought to do it
on the basis of adequate and suff-
cient evid B e, pecially
here, the Constitution has given a
fundamental right, and under proper
circumstances. For example, if the
act of any person or association fr
not proper, then restrictions can be
introduced. But the High Court has
rightly pointed out that these regu-
lations can be used not when there
is a political activity but when there
is an undesirable, objectionable, per-
nicious or subversive actlvity.

Bhri N Menon: The
High Court has never said “undesir-
able”. It never used that word

Shri Datar: If he wants it, I shall
read it

Bhri Narasimhan (Krishnagirl): He
wants you to read it.

Bhri Datar: It reads:

“....Political actlvity. Nor can
the State allow subversive activi-
ties to be carried on in the name
of religion.”

Shri Narayanankutty Menon: That
word you did not say.

Shri Datar: If fie wants, I can give
the ruling also.

Therefore, merely because it affects
certain people or parties, we shouid
not take away these valuable rights.

I shall not take long, but I may
point out that “political activity” hus
been deflned in this Bill in such a
comprehensive way that even the dis-
cussion of a political question In a
classroom for explaining to the
students will come within the mis-
chief of the Bill. Political activity
is defined as any activity in favour
or against any Government—includ-
ing the former Communist Govern-
ment also. They wanted to con-
demn that particular activity.
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When there are questions of con-
seience, it ought fo be open to any
person to raise them in a constitu-
tional and peaceful manner, what-
ever the party in power may be.
The Congress may be there or any
other party. It does not mean it is
not open to people to raise an agita-
tion provided they do it within the
orbit of a peaceful and lawful agita-
tion. If this definition is accepted,
all their activities will be over.

There are many Roman Catholic
schools and colleges there. They
cannot appoint even a professor of
political science,—the expression may
be noted, “political science”.

Shri Nagli Reddy: Why? It dues
not obstruct that. The hon. Minis-
ter must know a little bit of tne
sense of the Bill

Shri Datar: It refers to any activity
in favour or against any Government,
A political party ought to face an
agitation. Why do they want to seek
shelter under any such Bill?

Bhri Narayanankutty Menon: No,
we are not afraid of that.

Shri Datar: You have brought this
Bill, not we. The hon. Member's
party has brought this Bill, not the
Congress. In spite of their agitation
in Andhra and Kerala, we know it in
o fully satisfied manner that they
cannot placate the people b
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held responsible for what can be
called bad or subversive activities, it
would not be proper to take away
this important right that they have.

So, I appeal to my hon. friend to
withdraw his Bill. I know he would
not withdraw it, but I would appeal
to him to take note of the very grave
implications of the pibvisions of the
Bill, because tomorrow it may be the
Muslim community, the third day it
may be the Hindu or any other com-
munity. I also desire that all these
communities follow the very fine
principles that have been laid down
In the directions issued to the Roman
Catholics that they should “keep
themselves entirely aloof from politi-
cal interests”, except where there Is
a question of conscience, when
naturally it is open to them to create
opinion, provided they do it in a legi-
timate, law-abiding and peaceful
manner.

Shri Narayanaunkutty Menon: May
I seek a clarification? He said that
under the penal law which is appli-
cable throughout the country, in the
case of excommunication a person can
go to court, but I find that the
Bombay Act was passed because the
law of the land was insufficient.
Therefore, what is the purpose of
having a law in Bombay alone, and
not throughout the country?

Bhri Datar: 1 merely pointed out an

their methods are wrong, and their
ideology is highly defective. It is
only on account of thig that they
have lost. In the circumstances, it
would not be proper merely to single
out Roman Cathalics.

It is not confined only to Kerala
or Andhra. There are about 40 to 50
lakhs of people, and it would entirely
be wrong to use this against them.

Therefore, I would submit that
unless a very strong case has been
made out by which any such religi-
ous organisation can be legitimately

inst I per lly knew, but we
have got the general civil law of
torts.

Shri Narayanankutty Menon: Then,
is the Bombay (Prevention of Ex-
communication) Act superfluous In
view of the explanation given by the
hon, Minister, or is it ultra vires of
the Constitution?

Shri Datar: Sometimes legislatures
pass laws or legislations eut of
abundant caution; that does not mean
that the law iz not there. Otherwise,
there would not have been any inst-
ance at all.
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Mr. Chairman: Anyhow, hypotheti-
cal gquestions need not be pursued
further.

Shrl Maniyangadan: The Bombay
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cording to the Church. That iz my
point.

For example, I am a Hindu and 1
am a communist. After I became a

law only prohibits. ...

Mr. Chalrman: It is merely a hypo-
thetical guestion. I do not think it
need be pursued. The Bombay law
is not before us, we are not discuss-
ing it. There is no use going into it.

Shri Nagl Reddy: I have heard the
speeches of the hon. Members and the
Minister very carefully, and I am
afraid that, after hearing the speech
of the Minister, it has become incum-
bent on me not to accept his advice
to withdraw the Bill under any
circumstances.

An Hon. Member: So convincing.

Shri Nagl Reddy: He has not under-
stood the purpose of the Bill, because
he told us that we want to pressurise
50 lakhs of people of our couniry.
™y contention is that the Bill is not
against the Catholics or the Catholic
religion. I am talking of the organis-
ed Catholic Church and the organis-
ed manner in which Thi¥ Thurch is
introducing religion into politics, 1t
i3 not the individual man I'am talk-
ing about.

The Minister has asked us whether
we can restrict preaching. I am not
for restricting preaching. I do not
want either a Mullah or a priest of
the Hindu religion,....

Shri Maniyangadan: Or a Nambu-
diripad.

Shri Nagl Reddy: ....or even a
Bishop should be refused the right of
taking part in polities. I give him
that right which he has constitu-
tionally. But my purpose ls to see
that the Catholic Bishop or the
Catholic heirarchy does not take
organised religion into its hands to
pressurise Catholics to see that they
accept only one political party which
at the particular time is right ac-

ist I married in a relielous
manner with Hindu rights, and no
priest ever told me that since 1 was
a communist I would not be allowed
to perform a Hindu religous
marriage,

Shri D. C. Sharma: You wera not
a communist at that time!

Bhri Nagl Reddy: But the Catholic
Church refuses to give any religlous
benefit to those people who do not
support the political programme or
ideology of the party in which the
organised Church believes. That is
my contention.

I want to ask the Minister whether
he thinks this is not interference in
politics being introduced in IndTa in
the name of religion by the organis-
ed Catholic Church, If it is so, is
there true secularism in the country?

I know temples are being used for
polilical purposes. There is no doubt
about that, but then the temple is
the property of the wvillage. But
here is the Tatholic Church which
declares in the beginning and at the
end that whoever acts in a particular
manner politically will be excommu-
nicated. It comes to this that since
they do not hear the word of the
Church in regard to a particular
political situation, the Church will
not baptise the baby when it is born,
it will not perform the sacrament at
the time of marriage, not perform the
burial gervice. I would like to know
if this dictatorship is fot religious
interference, what else is.

Does the Minister believe that my
Bill is against every religious activity?
It is not so at all. My point is this:
Here is & Church which is trying to
introduce politics. I read out to the
Minister, which he has perhaps for-
gotten, that one of the Bishops, Maria
Doss, in his evidence in court has
said that if the Pope were to declare
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that the Indian Catholic shall mnot
vote for Prime Minister Nehru, it
would be his duty to see that the
‘Catholics do not vote for him. It 1y
not a question of communism; it is
not a question of anti-religion; it is
a qustion of the interference of reli-
gion in politics. If that is true, if
that is the bent of mind of the orga-
nised church, I would Tike to know
what exactly the hon, Minister means
‘by secularism. That i3 my point.
The Minister has told me and the
House that naturally, religion should
mot interfere. But, is it not a fact
that religion 1s interfering? ~The
Minister might think that we are
-angry because it is against the Com-
munists. I can tell him, as I told
him last time, that today it might be
against the communists, but tomor-
row, it might be, I am sure, against
‘the Congress. After all the Commu-
nist Party in the country today is
small. T shall tell you why., Was
it not a fact that at the time of the
elections, as per the report in The
‘Times of India—I would wish the hon.
Minister to go and look into the
papers again—on the day of the poll-
ing, the church bells were rung, and
the voters were called to the church,
and in the church they were given
bibles, and from there a procession
had been taken to the polling booth?

Shri Datar: Has the hon. Member's
party taken any action, against that
‘under the election law?

Shri Nagi Reddy: Why should we?
What is the Government for? Has it
no eyes? Has it no CILD? Has it
no Intelligence Department? Or is
the Intelligence Department only
against the Communist Party?

Shri Keshava: Government is mnot
the aggrieved party. It is the
aggrieved party that has to go to
court.

8hri Nagi Reddy: It the Govern-
ment has eyes, ! it has an Intellig-
ence Department, then what action
has it taken when all these things
have taken place? Therefore, I
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would like to know what exactly the
hon. Minister means by political
interference. Here it is. Not only
we, but the papers have given the
evidence that is necessary for the
country.

Then, I would also like to speak
out one-other thing. Here is a news
which has appeared about a Catholic
conference, and mind you, this has
not appeared in the Communist press,
but it has appeared in The Hindu and
the Indian Express of December, 1958,
namely that there was an all-India
conference of the Catholic Bishops of
India held at Bangalore on 4th De-
cember, 1958, And what did they
discuss? Catholicism, 1 thought, and
I do think, is a religious institution.
I thought that these great spiritual
heads who had gathered there under
the leadership of the Vatican Amba-
ssador to India. Mr. Robert Knox
would discuss about spiritual matters,
would discuss about religious matters,
would discuss about elevating the
spirit to the higher level. Instead,
they began to discuss about the mun-
dane matters of the day-to-day life
in our country. The All India
Congress Committee meeting was held
a few days earlier in Bangalore; 1
would like to know how many hours
they spent in discussing about com-
munism ip India. But here is a
Catholic organisation which has dis-
cussed about it. According to the
report of The Indian Express. during
its ffty-hour deliberation, the con-
ference gpent most of the time to dis-
cuss reports on communist danger to
India. Here is a religious confer-
ence which is being held under the
spiritual leadership of the vatican
Ambassador to India, and what did
it do? They devoted most of thsir
time, to discuss about fhie communist
danger which they alone could see
probably through their spiritual eyes,
and not the Government of India or
anybody else. Here is a religious
organisation which 1s activety taking
part in” politics. That is the most
dangerous thing.
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Shrl Datar: Should they not dis-
cuss communism, if they find that it
is against the tenets of their religion?

Shri T. B. Vittal Rao: Let them
come out as a political party.

Shri Nagi Reddy: Exactly, that is
my point. If there is thie Muslim
League, 1 say that fhat is wrong; 1%
the same, I give them the greatness
of ceurage to come out and say that
they are here as a political party
on a communal or religious line.

Dr. K, B. Menon (Badagara): Is not
the Communist Party encouraging
the Muslim League?! Is it not spon-
goring  the  progressive  Muslim
League? (Interruptions).

Shri Nagl Reddy: Dr. K. B. Menon
and his party are capable of standing
only on others' shoulders and never
on their legs. They are capable of
only that. Therefore, my hon. friend
may not please interrupt. (Interrup-
tions). They stand on the shoulders
of the Congress to get election to
the Lok Sabha, they stand on the
shoulders of the Congress to get
elected amd become Ministers in
Kerala. I am not sorry for him, he
ean have all the privileges of that.
But let me tell him that the Commu-
nist Party always stands on its own
legs.

Dr. E. B. Menon: The hon. Member
need not feel sorry for me; we know
the Communist methods. (Interrup-
tions.)

Shri Nagi Reddy: Here is a report
which has appeared as to how the
Catholic church functions. Here is
a report which appeared in Deepika
mm 2nd June, 1959. It says that the
rhurch bells began to toll, and peo-
ple collected Ilke flood-waters with
spades, knives, pick-axes and other
implements. 1 would like to ask
whether Government did rot reac
this, If they had read then 1
would " like to know what action
Government took for religious
interference in politits in this manner.
The Deepika is not a Communist
Party paper, it is not a Congres:
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paper, but it is a Catholic paper....
(Interruptions).

Mr. Chalrman: If it was the bhen,
Member's intention to rely upon this
report, it should have been placed on
the Table of the House earlier, so
that other hon. Members might sec
what it says. So, it is better that

‘he does not refer to it.

Shri Nagi Reddy: I have been
quoting with responsibility, and this
Deepika is not a poltical paper, but
it is a Catholie paper....

Shri Maniyangadan: No. It is not a
Catholic paper.

Dr, K. B. Menon: i is not a Catho-
lic paper.

Shri Nagi Reddy: It is the incum-
bent duty of & government which
wants to safeguard democracy, to see
that religion is not allowed to inter-
fere in politics in the manner in
which these people have been doing,
par.icularly organised religion.
Hinduism may be organised or may
not be organised. But Hinduism is
tolerant in this respect that a com-
munist can be & Hindu, a Congress-
man can be a Hindg,a PSP man can
be a Hindu and se on. But here is
a Catholic Church which says that be
he a communist or a PSP man, he
shall not be given the rights of any
Catholics simply because he does not
belong to the political party in which
it believes. If this would be allow-
ed, then some day, the danger which
they think is not there may come
about. They may be happy today
that it is only agalnst the Communist
Party. But the Communist Party
has withstood this danger all over the
world, and it will withstand.

I only appeal to the Minister that
he and his party should safeguard
ihemselves from the religious inter-
ference, and not we. I shall not
withdraw this Bill because the speech
whizh the hon. Minister has made is
itself a danger to the country.
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Shri Jinachandran (Tellichery): Is
not Shri Punnoose a Catholie?

Mr. Chairman: The guestion is:

“That the Bill to restrict the
use of Catholic Church for politi-
cal purposes and the participa-
tion of ecclesiastic personnel of
the Catholic Church in political
activity, be taken into considera-
tion.”.

Those in favour may say ‘Aye’.

Some Hon. Members: ‘Aye’.

Mr. Chalrman: Those against may
say ‘No’.

Several Hon. Members: ‘No'.

Mr. Chairman: The ‘Noes’ have it. .

Some Hon. Members: The ‘Ayes
have it.

Mr. Chairman: Let the Lobby be
cleared.

1629 hra.
[Mr. Depury-SPeakER in the Chair)
16'3¢ hre.
[Mn. SPEAKER in the Chair]
Mr. Speaker: The question is:

“That the Bill to restriet the
use of Catholic Church for politi-
cal purposes and the participa-
tion of ecclesiastic personnel of
the Catholic Church in political
activity, be taken into considera-
tion.”

Those who are in favour of the
motion may kindly rise in their
seats—] find that 8 hon. Members are
in favour.

Those who are against may kindly
rise in their seats—I find that an
overwhelming majority are against
the motion. The motion is lost.

The motion 1was negatived.

16'32 hra.

REPRESENTATION OF THE
PEOPLE (AMENDMENT) BILL

(Insertion of new section TA)
by Shri T. B. Vittal Rao

Shri T. B. Vittal Rao (Khammam):
beg to move:

“That the Bill further to
amend the Representation of the
People Act, 1951, be taken into
consideration."

—-

Through this Bill, I am amending
section 7 of the Representation of the
People Act, 1951, by the introduction
of a new clause, TA, which provides
for the recall of an elected member
when he loses the confidence of his
electorate.

16°33 hrs,
[My. Depury-Speaker in the Chair)

While « ding this Motion for
the aecceptamce of the Hounse, |
would like briefly to touch upon tmw
reasons why I have brought forwara
this Bill. In recent times, we hear
a good deal sbout panchayat raj.
decentralisation and other thinga.
which it is thought would invoke the
latent strength af our people, to en-
able them to fulfil their tasks in the
society. There is no doubt that if we
really and truly mobilise the streng'h
that is in our people, we shall ruc-
ceed in moving mountains and
achieving the goal of socialism that
the country has se: for itself.

My object in bringing forward this
Bill is to help the process whereby
our people can assert themselves and
see that their will prevails, This is
an object which we all must share
That is why I feel I can claim the
sympathy and support of the House
to my Bill. Among the most potent
instruments of the people in a truly
self-governing State are such devices
as the initiative, the referendum and





